IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH |

AT HYDERABAD |

O.A.No, 1433/97 Date of Order : 29,10,9[
I .

BETHEEN 3
: !

M.Gowri Shankara Rao. .. Applicant,

AND

1, The Telecom District Engineer,
Vizianagaram,
|

2. The Sub Divisional Officer, Telecom,
Vizianagaram, ’ |

3, The Sub Divisional Engineer (MM}
0/0 The Telecom District Engineer,

Vizianagaram, «+ Respondents, ’ |

Counsel for the Applicant o+ Mr,K.VenkateswaraRao

Counsel for the Respondents .o Mr.V.Rajeswara Rao

CORAM
HON'BLE SHRI R ,RANGARAJAN : MEMBER (ADMN,) !
\
}

ORDER
!
X As per Hon'ble Shri R.Rangarajan, Member (&dmn,} X !

Mr,K.Venkateswara Rao, learned counsel for the applicant |
and Mr,V.Rajeswara Rao, learned standing counsel for the |

|

respondents, ' : i
' 1

|

24 The applicant was posted as a Store Linemen by memo No,

E.1/Linemen/Corr/Genl/96-98/43, dated 1,7,97 (A-3)., It is seen

from that order that he was posted in that capacity w,e.f, 1.7.97:

and the period of tenure in that post will be four years only,

8y memo No, E-3/L.S./96-97/29, dated 7.7.97 (A-4) the applicant |

|
|

It 4is stated that the applicant was relieved‘only w,e f, 7.,7.97.




&
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joined in that post on the same day as can be seen from.the

memo No, E-45/PM/APPTS/96-98, dated 24,7.,97 (A-2), The applicant
by the impugned oxder dated 24,7.97 (A-2) has been posted as a
Phone Mechanic w,e.f, 3,7,97 in the pay scale of 975-1540, However
it 1s stated that the applicant accepted to continue as Phone
Mechanic from 8,7,97 and is continuing as Store Lineman. The

pay of the applicant was also fixed in the scale of pay of
Rs,975-1540 w,e.f, 8.7.97. By the impugned order No,E-1/LM/
Genl/96-98/51, dated 9,10,97 (A~1) willingness in writing through
Unir Officers has been called for from the Lineman of Vizianagaram
to work as Store Lineman under SDE (MM) for a tenure petiod of
four years ard it is stated in that letter tﬁat the willirgness

should p# reacheé-the office before 31.10,97.

3. The applicant now submits that his tenure as Store Lineman
is 4 years ard hence he cannot be discharged»eveh if he is promoted
or posted as Phone Mechanic, Store Lineman who were promoted as
Phone Mechanics are to be retained in the post of Phone Mechanic

till they complete their tenure period.

4, Instead of adhering to the rules as mentioned above the
respondents are trying to establish him as Phone Mechanic and ;

calling for willingness from others to post vide him dated 9,10,97,

5. This OA is filed to quash the impugned orders dated 24.,7,97
(A-3) and the impugned order dated 9,10,97 (A-1) and for a
consequential declaration that the applicant is entitled to
continue as Store Lineman under the SDE (MM) Office of Telecom
Distrjict Engineexr for the tenure of 4 years in terms of memo

No, E-I/Lineman/Corr/Genl/96-98/43, dated 1,7,97 issued by Telecom

) -

District Engineer, Vizianagaram,




6, The contention of the applicant is that even if he is
posted as Phone Mechanic he is entitled to work as Store Lineman
iin the scale of pay of Rs,975-~1540 till he cOmplets the tenure of
4 years in acocordance with the established rule, The respondents
are ftgiing that rule and forcing him to go as Phone Mechanic and
calling for the volunteers to fill up the post of Phone Mechanic
to be vacated by him, Hence the applicant submits that the above
action of the respondents is irregular and hence the relief as

prayed for in this OA has to be granted to him

7. When & queStioéﬁthe learned counsel for the applicant
whenther he approached the Chief General Manager for the relief e
asked for in this OA, he submitted that he has not approached them

but approached this Tribunal for obtaining necessary relief,

8. Normally the agplicant should approach the departmental
authorities to get ééaér relief, If they rejected only then

gﬁéQ should approach the Tribunal, 1In this case the applic ant

has not followed the normal procedure’ to be adopted., I feel |
the applicant should approach the Chief General Manager by filing
a detailed representation to him askinEZihe relief for which thiSE
OA is filed, The applicant fears that his pay may be reduced though.
from 8,7,97 onwards is drawing the pay in the scale of pay of
Rs.975~1540, hence he requests status-quo order in regard to his
pay may be issued till the disposail of the representation by the

Chief General Manager,

9. In view of the above submission the applicant if so advised pay
submit a detailed representation for the relief as asked for in

this OA within 20 days d&rom the date of receipt of a copy of this
order, If suh a representation is received within the stipulated
time then thet representation should be disposed of expeditiously,

Till such time the representation is disposed of by the respondents

the pay of the applicant as he is drawing today should not be
S Telom @ »
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admission stage itself, No costs,’

sd

( R,RANGARAJAN )
Member {(Adm,-)

Dated : 29th October, 1997

(pictated in -Open Court)
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With the above direction the OA is disposed of at the
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0A,1433/97
Copy toi-
1, The Telecom District Engineer, Viaaﬁagaram.
2. The Sub Divisional Officer, Telecom, Vizianagaram.
3, The sub Divisional mnginarr (MM}, 0)0 The Telecom
District Engineer, vizianagaram,
4, One copy to Mr, K.Venkateswara Rao,lAdvocate, CAT., Hyd,
S. One copy to Mr, V.Rajeswara Rao, Bﬁal.CGSC., CAT., Hyd.
6. One copy to D.R.(A), CAT., Hyd. |
7. One duplicate copy. |
;l
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